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7 29.4.02 Heard Mr L.P.Sarma, learned counsel

for the applicant, Mrs B.Dutta, learned
covernment Advocate,Meghalaya and Mr . A K.
choa@hﬁsy.learned 23d1.C.G.8.C for the othbr
respondents.
The matter pertains to appointment to
Indian Administrative Service in conformity
with the Indian Administrative Service
(Appointment by Promoticn) Regulation 1955.
. o According to appl;cant his zasecwas:indtin
rightly conSLdered tnouch he was eligible
for appo;ntment to IAQ._The applieant
submitted his representatlhn to the autho-
“rity expressing his grievances and that
_ . was in fact forwarded to the respondents ¢
N ‘authority by the State Government by &
: " communication dated 14.3.2001 and 12.432001.
The learned éouﬁsél appearihg'on behalf
' ‘:of the respondents questloned the maintain-
Qo . ' ”aollity of the application. Admittedly, -
e C e h° appllCant submitte% hlS _representation
o before the authorlty andy Lhe btat@ ‘respon-
S b e w4 derits also forwarded the _same _to the
o ‘ concerned authority lncludlng UPS.C . In-'M
. our view the responaents authorlty should
.o ispose of the said representation and
!communlcate its decision to*fhe applicant.
In the circumstances we direct the -
‘respondents to examine and dlsppse of the
'representatlon of the appllcant'as exoed1~
tiously as possible and prefprably within
* three months from the:receipt of the order.
o The application is accordingly dispo-
sed of. There shall, however, be no order
(ﬂC/ S " as to costs. :

%N - | 'Lé_*(Cl:y;l}¢;N

Member i vi€e-Chairman
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1.

2.

0. A. NO.

TGS [0

BETUMHETEHN

PARTICULARS OF THE APPLICANT

Smti. C. T. Sangma,

W/0 shri P.T. Hlychho,

Aged about 51 years,

by profession - A Govt. Serwant
presently working &s The Director
of Tourism, Govt; of Meghalaya,
Resident of Rita Rcad, Shillong.

N

A N D

PARTICULARS CF THE RESPONDENTS

(i) The Union of India,
Represented by The Secretary
to the Govt. of India, Ministry of
Personal, Public Grievances and Pensions,
* . Department of Personal & Training,
NEW:DELHI - 110 001

(ii) The iState of Meghalaya,
Represented by The Chief Secretary,
to the Govt. of Meghalaya,
shillong - 793 001 '

o L72// .



(iii)

(iv)

(v)

(vi)
(vii)

(vi)

o 3e

4,

-2
The Commissioner & Secretary | o (cég\
To the Govt. of Mégﬁalaya, - | ‘ 3;
Personnel & A.R.(A)Deparﬁment, ' A

Shillong- 793 o1’ . _ b
The Commissioner Assan and Meghalaya Joint Cadre, d
Dispur Dispur, Assaa, ' ' ) _J
Tne ﬁﬁi@ﬁ Public Service Commission,

Repréaented by the Secretary, U P.S.C.Dholnur House,

Shahjahan Road, mwmmL |

Shri Jopthlaw Lyngdoh Deputy Commissmoner;

Ri-Bhoi District Nongpoh Meghalaya, -

Sri Sankey_Ford Khongwir, Deputy Commissioﬁer,
Jaintia Hills District,Jowsl,Meghalaya, |
Smti, Marfa Helena K.Marek, Deputy Commissioner,

East Garo Hills District, William Nagar,Meghalaya.

Non-considération of the Applicant's case,
for promotion/nomination to The Indian. Administre
tive Service (App01ntment by Pnomotion)
Regul*tlon 1955. |

4 00 an w0 o ---n----------—--n-~-—~

The Applicant declares that the subject

matter of the application for which she wants

redressal is within the jurisdiction of this

Hon'ble Tribunal,’

Contdo .O..B...
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LIMITATION - “\ |-

The Applicant further declares that the applijig)
cation is made within the limitation period
prescribed in Section~ 21, of The Adminisg-
trative Tribunal Act, 1955,

FACTS OF THE CASE

(6). (i) That the applicant above named is a
member of The Meghalaya Civil Service Cadre
and belongs to the Garo Scheduled |
Tribe of The State of Meghalaya and hails from
Tura, West Garo Hills District, Meghalaya

and is a citizen of India by birth.

(6). (ii) That in the year 1975, the applicant
sat in the competitive Examination and appeared
in the interview in pursuénce with the Govt.

of Meghalaya advertisement for the selection to
the Meghalaya Civil Service and came out '
successfully and was placed at Sl. No. 21 of
the merit list published under the Govt. of
Meghalaya Notification No. PER/185/75/34 dated
10.11.1975 as recommended by the Meghalaya
Public Service Commission. The Applicant
belongs to the Ist Bétch of State Civil

Service recruitment, since the creation of

the Meghajaya State.

(6). (iii)} That subsequently, after clearing

the prescribe departmental examination

the Applicant has confirmed in the service

with effect from 01.05.1984 vide gradation

list published by the Government dated 20.10.2000
being the latest, and was placed the applicant
at Sl. Moe. 50f the said list.

VAL T4
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(6). (iv) That the applicant, then belng(’\\\
placed at Sl.5, is now the Second Seniocr
most among the eligible officers for prOmotion\J/
to the Indian Administrative Service, as the
officers placed at Sl. Fo.1, 2 and 5 having
been debarred from eligibility (presumably)
due to age factor, leaving behind the
officers placed at Sl. Ko. 3 and 5 ( the
Applicant).

(6)+(v) That the applicant was surprised to
learn that the Govt. of Meghalaya, had
recommended the Meghalaya Civil Service
Cfficers of the 2nd Barch who were recruited
7 (seven) years after the Ist Batch and
sent up their names for promotion to the
IndianAdministrative Service Cadre, and

that 3 of them have already been nominated
and promoted to the Indian Administrative
Service Cadre superceding the Applicant.

(6). (vi) That while appreciating the fact
that the Meghalaya Civil Service Cfficers of
the 2nd Batch also have every right to p
promoticn and selection tc the Indian
Administrative Service, it may be pointed
out that seven (7) years of difference in
service, experience and seniority will
definitely not have the same merit for
recommendation for promotion for holding
higher responsibilities as Indian aAdministra-
tive Service Officers.

(6). (vii) That to the best of her knowledge,
the applicant has served her duties most
sincerely and dedicatedly and that her
integrity was never questioned during her
service career of more than 25 years, and

so far no adverse remarks have been made in
her Annual Confidential Reports till filing
of this petition.

00//5//0‘
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(6). (viii) That throughout her service period,
as a State Civil Service Officer, the _ Ql
Applicant had discharged her assigned duties.‘\a/
in most conscientious, dedicated, honest :

and loyal manner.

{6) (ix) That the applicant, during her service
career, had also been assigned the most
difficult tasks / postings and yet she

had performed her duties most judicicusly

to the satisfaction of her controlling officers.

A chronological order of such postings are

1isted below

(a) 11.2.75 to 1.3.75 ¢ Block Developrent
Officer, Rongram
Development Block
West Garo Hills.

Extra Assistant

(b) April 76 to July 82
' ' Commisgioner,

Williamnagar and

Semsangiri, East

Garo Hills.

(c) July 82 to Aug/87 s Extra Assistant

. Commissioner, DC's

office,East Khasi
Hills, sShillong.

S.D.0. Ampati Civil
Sub-Division.

)d) august 87 to Sept.89

(e)aﬁg.eg to April 91

Additional D.C.
Williamnagar, East
Garo Hills.

Deputy Secretary of

(£) From 1991 to 1996

.0

varicus Departments.
Directocr, Arts & |
Culture.

Direcfor; Land

(g) July 95 to Aug 97

(h) August 97 to Aug.98

[ L]

Records & Survey.

.o//6//¢o
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(1) August 98 to Aug 2000 : Controller , Weights' |~

& Measures

_—

*

N
(j) June, 2000 to Aug.2000 : Inspector General .
of Prisons.

(k) August 2000 to Sept 2000:Director of Small

savings

(1) Sept.2000 to Till date : Director, Tourism.

(6). (x) That it may be humbly stated that the
Applicant was posted to0 minor and less important
Deptts., like weights & Measures Deptt.,
Inspector General of Prisons, Director of Smail
Savings, etc. which are considered very minor
Deptts., and @them was no scope at all to work

.and prove one's mettle. These Departments are

usually given as additional charges along
with more important Departmentse.

(6). (xi) That it is most respectfully submitted
that the Applicant submitted a representation

to the Government of Meghalaya on 13.2.200]1.
wherein the humble applicant stated her gounds
for promotion, and also requested the Govt.

to apprise her of the criterion/criteria of

" recommendation of the State Civil Service Cadre
Officers for promotion to the I. A. S. Cadre, and

also to kake up the matter of her nominatiorny/
premotion to I.A.S. Cadre with the Union
Government and Departmental Promotion Committee.
But the State Government instead of accepting
or rejecting her representation and intimating
such grounds, had simply forwarded the same to
the Unicn Government, which may not help in
redressal of the grievances of the Applicant.

(6). (xii) That it is most respectfully stated
that after the demise of the one of the

/UYL s
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one of the I.A.S. @fficers, promocted from
the same cadre of applicant, there is no I.A.S.
Officer from the community of the Applicant,

}C\_frr,széil¢#1;§)

except the present supercedi-ng promotions from
amongst 3 (three) state Civil Service Officers.
The Present promoticns of these State Civil
Service Officers, based on the recommendation
of the State Government is a flagrant violation

of the State Reservation Policy, which also is
 applicable in spirit with regard t6 the Union
Government Services.

(6). (xiii) Thét it is most respectfully submitted
that the applicant played a significant role in

. controlling the communal rict when it was at -
its peak in the year 1987 and again in thesame

- year she successfully handled another communal
breakout from across the country - Bangladesh,

at Mahendraganj.

(6), (xiv) That the state Govermment have issued -
Order/Notifications in the matter promotion of
State Civil Service Officers of the 2nd Batch

of 1982 to the I.A.S. Cadre, superceding the
--Applicant and her other cclleagues of Ist Batch
for no fault of theirs. )

(6). (xv) That the activities of the State Govt.
is legally whimsical, arbitrary, biased with
malafide intentions to victimise the deprive the
applicant from her just and rightful position/
promotion and hence totally illegal and unjust.

.(6). (xvi) That the action of the State Govt. has
been most frustrating, morally degreding'

and has huniliated her in the eyes of the public

and- her colleagues.

W78
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(6). (xvii) That it has become very difficult
and will be more difficult in future, in case
of failure to amend/correct/rectify or change—
the aforesaid action of the State Government
The Applicant sheuld be given back her original

-and due promotion to the I.A.S. Cadre being

the Seccnd Senior most eligible candidate
for such promoticn.

GROUNDS FOR RELIEF WITH LEGAL PROVISION.

(1) That the actions of the Respondents
No. I tco V, in preparing the select list, in
which the name of the applicant was not inclu-
ded despite her obvious seniority,clean records

and highly appreciable performmances in all her

assignments and such deliberate attempt of the
Respondents to huriliate and victimize the
applicant by not selecting her for nomination

is against all noms of nomination and therefore

~illegal. The applicant is entitled and deserves

t0 get nomination to the higher post of Indian
Administratige Service Cadre, prior to the date
from which her juniors were promoted to the
post pf Indian Administrative Service Cadre.

(ii) FPor that the actions of the Réspondents
is not considering the case of the applicant to
the Indian Administrative Service Cadre is most
arbitrary, unfair, unreasonable and in ccomplete
viclation of Rule-50f The Indian Administrative

" Service ( Appointment by promotion ) regulation,

1955. o .

«e//9// .
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(iii)

(iv)

(v)

(vii)

(vii)

oo/ /) e

For that Kon consideration and/or imprope

S
TQA“W%%)

-

consideration of the A. C. R. of the applicaht,

C

is a complete violation of the nomms laid down
in Rugulation- 5, of Regualation, 1955.

For that the applicant has been denied eguality
before law and/QPrequal protection and opportunity
in the matter of public ewployment. This

non ccnsideration of her case without anyx reaso-
nable basis is therefore, viclative of the
Articles 14 and 16 of The Constitution of

India. As such the case of the applicant deserves

. consideration under Regulation, 1955.

For that the acé¢tion of the Respondents in non-
considerdng the case of the applicant and /or
without taking into consideration the inter se
seniority of The Meghalaya Civil Service Cadre

is illegal and a complete disregard and disres-
pect of the proviedons of Rule 5 of the Regula-

tion of 1955.

’

- For that the selection committee has apparently

not considered the name of the applicant and
also the relevant factors and had deliberately
and mechaniéally omitted the name of the appli-
cant, without any consideration and as such the
case of the applicant is required to be consi=-
dered.

For that non - 8election of the applicant for
promotion to The Indian Administrative Service
has caused adverse civil consequences 6n the

applicant, and the same has been done wdthout

o-//lOoo/-
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(ix)

{x)

(xi)
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without consent and in total disregard to the .
norms of the Service Rules and the provisions

(e

of Regulation 1955and as such the Respondents
are bound o consider the case of the applicant

For that non-inclusion / non-consideration
of the case, as .aforesaid, have caused irre-

_parable injury and hardship to the applicant and

in as much as her right for promotion to The
Indian Administrative Service has been denied,
and as such the action of the Respondents is
in gross violation of Principles of Natural
Justice and Fair play, and therefore, the case

' of the applicant deserves active, positive and

immediate consideiation.

For that the action of the Respondentg, in
non-inclusion / non consideratibn’of the case
of the applicant to The Indian Administrative -
Service Cadre, has not only resulted in the
gross violation of service Rules and Regulations
but gross infringement and attack on the Cons-
titutionai Rights of the applicant.

For that the Respondents have failed t© make -
proper application of mind in not consideréng
the case of the applicant t The Indian Admini-
strative Service Cadre, and as such the actions
of the Respondents are arbitrary, whimsical and
unfeasonable in nature, and are also violative
of Article 14 of the Constitution of India.

For that the Regulation 1955 does not confer

any authority or power on the Central Govern-
ment and give tﬁem discretion either to hold

or not to hold the select commikgee,but give’
them the mandate to0 comply with the statu;

bbry-Provisions.

«o//13// «s



("

- ll -

(xii) For that preparation of Annual Selection Lid is 3
a mandatory provision of law and the Respondents in no case\-)
have any authority/Power to violate the said mandatory ’
provisions, |
(xii1)  For that in nay view of the matter, the actions @
the Respondents in not considering the case of the Applicant
to The Indian Administrative Service is highly illegal and
ultfa virus and the Respondents are bound to considef the case
of the Applicant and to promote her to The Indian Admlnlstratlve
Service, from the appropriste date. ”
(xiv) For that the attituie of the State Govt, is clearly
malafide in as much as the Govt, was the Petitioner to diseriw
minate Wi th malafide intention by depriving the Petitioner ¢
the nomination to the I A S., as because at the tlme of app01nt-
ment/nomination. to the .A 5. of Sri Brisly Lyngodh,IAS in
Jan/2000 there were in fact ‘3(three) nos, of vacancies,vbut
only 8y Brisly Lyngdoh was appointed/nominated to the IAS ,
wereas the present Petitioner was also eligible and placed i in
the Penal for consideration, The Petitioner was told in clear
terms(verbally) that the ruleo for nomination of Staté Civil
Service Officers to the IAS have been amended and that only
one officer cen be nominateéd at a time.

~Further,¥ke it may be mentioned that Sri Brisly
Lyngdoh ﬁhowwas nominated in_zobo was over aged. X He w&s had '
cross 54 years in Dec/1999 but his nomination to IAS was mede
in Jan/2000 wich is the gross violation of Regulation 5(3) &
the Indian Admlnlstratlve Serv1ce(Apphlntment by anotion)

Regulatlon 1965,

oesll A//
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DETAIIS OF THE REMEDIES EXHAUSTED.

-u-—bn.---n--.--—-—-n-‘---——-—-—- an e a8 e 2 0

That the applicant declares that she has no -

'éther alternative efficacioué remedy other

than to come under the protective hands of this
Hon'ble Tribunal, In this context the Applicant.
iiké to ﬁention here that her representation on
the matter ,made to the Government of Msghalayé
and later forwarded to the Union Govto, hasg

not been considered till now, L,

MATTERS PRBVIOUSLY’NOT FILED OR PENDING WITH

ANY OTHER COURT.

-------h---—---
" 1

That the Applicant further declares that she
has not filed any application/Writ Petition/

Suit, except the present Application before

" this Hon'ble Tribunel in respect of the subject

metter of the instant Application, before any
Court or Tribunal amnd further states that no
such Application,Writ Petition or Suit is

Pending anywhere,

veal2
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10. RELIEF SOUGHT =

In view of the facts and circumstances abovefsy
the applicant most respectfully prays that the
instant application may be admitted, relevant
records may be cadled for and upon hearing the
parties or the cause or causes that may be
shown, this Hon'ble Tribunal may be pleased

to grant the following reliefs to the applicant:

(1) To direct the authorities concemed,
‘after consideration of the cause of
the applicant to prepare a Select
List in accordance with Law,giving
due consideration and weightage to all
relevant factors and provisions, as
provided in Rule.

(ii) To consider the case of the applicant
for nomination/promotion to the
Indian Administrative Service by the
Respondents with retrospective effect
from the date of her eligibility.

(iii) To give seniority tc the applicant
~gver the officers, who are junior
to the applicant.

11. INTERIM ORDER / RELIEF PRAYED FOR

pending disposal of the petition, the applicant
seeks the following orders/directionsg/reliefs :

(i) To restrain the Respondents from
promoting any of the Meghalaya Civil
Service Officers to the 1.A.S. Cadre
and

(ii) To consider the case of the applicant
to the I.A.S. Cadre by the Respondents:
with retrospective effect from the
date of her eligibility.

«e//13// .
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PARTICULARS OF INDIAN ROSTAL ORDER

(1) 1.P.0. No. F&THG252 qated
- '18:3 2002
(i1) Payable at Guwahati.

1I ST OF ENCLOSURES

A1) As stated/detailed .m the Index.

-

C-T. S AnGted ‘

-T-SANGHB)

(e
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V E R IFICATION

I, smti. C.T. Sangma, aged about 51 years,
Wife of Shri P.T. HUYCHHO, presently serving as state
Civil Service Officer, now posted as The Director of
Tourism, G’ovd-,mmant of Meghalaya, Shillong, a resident

‘of Rita Road, Shillong do hereby verify and state

that the contents of Paragraphs
are true t© my personal knowledge and those made in

paragraphs ] fo é(&) 6@ é@?ére t%e to my information

‘and those made in paras g‘(_) g(_J § V&b (&vi  are

true to my respectfuly submissiens, before thig

" Honourable Tribunal, which I believe to be true on
'legal. advice, and I have not suppressed any material

fac&s and sign this verif.n.catlon on the /87,&/ day of
Aug-ust 200, at Shillong.

(;-T,g/&fwé@ﬁ'y

HUMBLE DECLARANT
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No.

——

, Nume of the Officer

with deate of birth

Date q/./"l
Appoint-
niciil teo
CGovt.

‘ Sermvive
|

J. | 2, 2

1. Shri DAL Rechil 18-007-07

-

§.

(G2-1i~i3)(HiCS5-75)

St Bfanvein
(01-10~3)(ACS-75)

Shri 175G A guin,
(0i-02-52) (37 CS-75)

Shri W . IRLATurul;,
(01-00-1-1)(V1CS-75)

Siati. CTSangma,
(16-12~15)(NICS-75

Stri Joptlimy
Lyngdun,

(0S-05-56) (M S-82)

Shri Scadeylord
"l eainyin
[\uf)u‘s')raf)

20-05-£9)(MC5-82)

Shri 1L L.y,
(01-00-5S3)(3C5-82)

2:4-11-75

17.07-63

0[-12-73

16-11-77

09-00-52

120270

Present post higld

-
-
[y
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l
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| s

D.CBavhinara

[ir disheries

ML, ATC

1.8 DAL,
Calcutta,

OS50, Mining &
Creaiay Depntt,
aSD., “"(."13/11,5' &

Alvasures,

Inr. Of Small Savings

I, Touriym

Commr, Qf livene
OS5, fnance

Departnient.
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Tha Chief Secretary to the Govt.of lHeghalayas
Meghalaya, shillong. ?

Sub 3= promotion to the I.A.S.

sirj

I hava the honour to state before yom that

with great disappointment, I aame to know f£rom rellabhlo

B T T e

gources that I have been sidelined for the promotion to
I.A.S despite baing in the selact list for the past
sevaral years and that a junior officer frem 2nd Ratch
of 1982 appointed seven years after our recrultment is
béing considered for promotion by passing all nomns of
nominétiona rules, in this connection I would like to
pléée before you for your kind esppraisal of sympathstiq
qoﬂéidorationo
. » 1, That 8ir, X wmﬁ appointed to the 1st Batch
Sf Civil Service of Meghalaya vide Govt,NMotification No.
PER.185/75/34 dated 10,10,75 and confimed in the M.C.S.
weeof 1,5.,84 and at present as per the latest gradatien
l%ét‘dréwn up as on 20,10,2000. I stand in No.5 end the
anuin the list for promotion to I.A.S5.

2, However, it has been reliably leamt that
tha last Departnontal Promotion Committee decided w0 j;
conéider a junior officer rezcruited seven years aftmr:‘u::u,gL
for reasons not known to us., The d~cision of the Dopart-
mentol Promotion Committee if at all trnue, centravence
tﬁe ﬁery norms of promoticn on gcenlority - Ccum moxlt and

defeats the veoy end of justice and £-4x play.

$



p— 3, That $ir, so far as «ny knowledge goes, mny

cerviCe record has beon impeccable there being no adverso
ramarks in my AbCoR my lIntegrity never been quegtionad
- N

and my perfommance in the service have always beon qood

and highly appreciated, and yet, I have not beecn conal

4, In the past also the Departrweantal Premotion

o

gt

Plp

dered for no fault of mine, !l
| B
!i

{

R

it

C&mmitten has considered certzin OffiCer whose A.C,1A8 i
were constderad not good and thelr perforasnce had bﬁpn'
criticised by certain sections of the public, If the |
Departmental Promotion Committee could cnonsidar cercain
officars of dubious characters with bad A.CoR. purnly
on;senioritya then, a great injus ticn ho2s heeon infllcoizd
on ma for endeavoring to do my best in avery ;mﬁjﬂnmm”t-
I have been allocatdd to. |
5 I th¢r~dore reduest your lkind cell o considor
our elligibility for nomination to X.AeS. purely on cur
own merit for the ends of jus£ice and falr play ond take
up the .matter with Govemment of India and the Dape rﬁmcn-
tal Fromotion Committee to re-consider thelr dzcision for

which I shall remain ever grateful and obligedo

| Yours falthfully,

( Co T, SAICHAY )

T
Certijiv. i o=t py
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ORDERS BY 1HE GOVERNOR

\"‘f " 00000 _ , | m

NOTIFICATION ’ Y

Daled Shillong, the 29" NMay, 2000.

NOPERA/99/2-Smti. C.T.Saugma, NS, Controller o Weights & Measures, Officer-On-

Special Duty, Govi. of Meghalaya Mining & Geolagy, Weight and Measures Pepartments shall
also {unction as Inspector General of Prizons, Mephalaya with cticet from the date of faking over ‘ }‘
charge amd until fusther orders. i
‘ {
.5 Sdi- UV . Suchiang, !

Memo No. PER.4/99/2 - ’ Dated Shillong. the 29™ May, 2000.

o Seerclary o the Goviof Nephalaya P
Persomne! & ARG epartment :

Copy fonwvarded to :-

D BN

w Ia

&

1.
12.
13.
i4.
15,

16.
17.

18,
19.

20.
21.

. The Principal Resident Commissioner,Mcghataya IHousce

The Principal Secretary to the Goveror of Meghidaya, Shillong.
The Private Scerclary to the Chicf Minister, Meghalaya, Shillong.
The Private Scerctary to the MinistersMinister of State 1o the Govt. of Mceghalaya, Shillong.
The Private Sceretary to the Chairman/Deputy Chairman, State Planning, Doard, Shillong, S
The Private Seerctary to the Chairman/Deputy Chairman, State Level Public Gricvances '
Conuaittee, Shullong. :
The Privatc Sceretary to the Chicl Seeretary to the Govt. ol Mephalaya, Shilloag. '
The Principal Sceretary/Comumissioner & Seeretary/Scerctary o the Govt.ol Mcghalaya
~-- - Nepartient. e
The Commissioner of Division for East and West Khasi Iills, Jaintia IHilts and Ri bhoi
Districts, Shillong,.
The Cammissioner of Division [or last, West and South Garo Hills Districte, Tura.
, 9-Aurangzeb Road, New Dellii-

110011.
The Sccretary, Meghalaya Legislative Assenbly, Shillonp.

The Advocate General, Mephataya, Guwahati.

The Chaitman, Mcghalaya Public Scrvice Commission, Shitlong,

The Accountant General (A&E), Meghalaya, Shiflong-793001.

‘The Directer of Punting and Stationery,Meghalaya,Shillong fer publication of the
Notification in the Meghalaya Gazelte

All Deputy Commissioncrs. '

The Trade Adviscr and Dircctor ol Movement, Govi.ol'h
10,Ruscll Street, Caleutta-71.

Sceretariat Administration Dcpnrlmcx1!(/\cco:m|rf:\5:w.nr::!).—'l’crs:mm:l S AR ()
Department/Personnel & AR (B) Depantcnt (AR.CellyLaw(A) & (1Y) DepartaentNining
& Geology, Weight & Measures Depuiments.
The Treasury Ollicer, Shillong.

Officer concernicd.

Guard file/Personal file.

fephalaya,Nlephalaya House, 2-

By.Galer cle., )
e -, / /

£ s UM N
J

T

Under Sceretary fo the Govtol Meghalaya
A Permonnch & AR(A) Department.

Certificd 2 1~ v Copy

Q. Unknshonls
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UV L\N NICLURE LY
" " GOVERNMENT OF MEGHALAY A W‘}\
N , “OQRDERS BY TUE GOVERNOR
| NOTIFICATION
X - Dated Shillong, the 13" July, 2000

No.LER&/S9PLYITL ~ Shi /\.I{.l‘\uy, I.'\S (SCS-86) Scerctary 1o the Govl. of Mepghalayy,

Mining & Geology and Labour Departments, Labour Commissioner, Dircetor, Employment &y
Craftsmen Training, Chief Inspector of Boilers“& Faclories and Commandant, Mcghalaya Civil :(l
Task Force is rclicved of his functions as Chicf, Inspector of Doilers & Factorics and H}t
Conunandant, I\Iculmll\y.l Civil Task Vorce, Mcghalaya with ctleet lror the date of handing f'
over Llldlbc g ;;

No.PER.4/99/PLVITL2-A- Shri D.M.Rechil, MCS, Dircctor, Social Welfare, Meghalaya and
Officer on Special Duty, Social Welfare Department is transferred and posted temporarily as & ¢
LL‘puB Comumissioncr, South Garo Hills District, Baglunara with cflect from the date of taking
over charge and untll furthcx orders.
No.PER.4/99/Pt. VIII/2-B- Smii C.T.Sangma, MCS, Controller of Weights & Measures,

Meghalaya, Qfficer on Special Duty, Weights & Measures and Mining & Geology Depardments

and Inspector General of Prisons, Mephalaya is relieved of her functions as Controller of

Weights & Measures, Meghalaya with cllect from the date of handing over charge. ' '

No.PIR.4/99/1PL VILL2-C- Shri J.Lyngdoh, MCS, Commussioncer of Excise, Mcghalaya, Ollicer
on Special Duty, Finanse Department and Director, Small Savings, Mcghalaya is rclicved of his
functions as Director, Small Savings, Mt.glmln)a with cffect from the date of handing over

charge.

No.PER.4/99/PLVITI2-D- Shi T.P.Kharbhih, MCS, Director, Arts & Cnlture, Neghalaya is
transferred and posted as Director, Llementary & Mass Lducnhon Mcnh.xlny:l with cflect from
the date of taking over charge and unul further orders.

No.PER.4/99/Pe VIIIT2-E- The following MCS Officery arc wansferred and posted against the
posts indicated against their names in the scale of pay of Rs 11,750-375-13,625-400-15,625/-
plys a special pay of Rs. G00/-P.ML with c!uct {rom the d:nc of taking over chmnc and until

further orders.

1. Shr E.N.Marak,MCS, as Controller of Weights & Measures,Meghalaya
D.C & D.I"O.cte. Baghiara

2. Sha T.Dklmr,I\'ICS, :
AD.C e, Solira Sub-Division  as Director of Tousing, Meglidaya.
and SLb Dmsmnal Ollicer(C) ’
Suhm

3. Smti L.R.Sangma, MCS, as Dircctor.Cuinmunity & Rural [Sevelopracid,
A.D.C. ctc. Tura. NMeghalaya.

4, Sinti .0 Marak, MCS, as Comnuelact, Meghalaya Clvil ‘Task Forcee,
ALLC, cie. Tura, NMoeglhataa

s, Shui /\ thl ang, MCS, ag Chiel Inspector of Boilers & IFaclories,
Depuly Sceretary, Mephaltaya,
Agricullure cle.eplts,

0. Shrt I Kharlynedoh ACS, as Director, Arts & Culture, Neglabay.

‘ ALLC. Shilloug.
7. Shri KK, Wahlang, MCS, as Director, Small Savings, Meghajaya,

ADS.CL Shillong,
: Contd,. /-

Certified tn b2 *riic Copy
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f+ 2charge and until {urther orders. . :

Survey Schoel, Tura with effect from the

NePERABUPLYIIZ-N- Shet MLS.Lhuid, . MCS, Addl Depi

B ‘ .
’ : : L

; \"( ! Do ._r'i : ) i ."3-‘:". e " ""\ CteToomm
. . ". ' 4 . . . P . . - -\h 9
' M 4

Y

NoPER.49WPLVITL-E - The services of Smii. 1. Dicngdoh, MCS, Deputy Seeretary 1 the
Govt.e[ Mcghalaya, Community & Rural Development Department aed loint Diteclor, N
Convnuaily & Rural Development “are ‘placed at the disposal of Community & Rual s
Development Depactuent for appointment as Director, State Inslitute of Rural Develupment, "
Nongsder in the scale of pay of Rs.l]_,750-375-13,625—400-15,625/-:plus a special pay .ol
Rs.GOO/-D. M. with cffeet from Uic dalc of taking over charge and unlit further orders.

No,PER 4/99/PL VITI/2.G- The serviees of Shui T.K Marak, MCS, Addh Depuly Comuussionst,
Tura are partialiy placedrat the disposal of ' Revenue Departiment for appointment as Prigeipal,
date of taking over charge and until further erders.
. |
M(S, Addl Depuly ('Imnmis:sioncr,-'.In:»j
{rom the date of taRing 0ver

N PER./9PLVITI2-TT- Smiti Ripnar Tyngdoh, i i
posted as Aadl. Deputy Conunissionsr (Revenue), Jovai &i cilect

No P ER.4/99/PLVI1Y2-)- On his services being replaced at the disposal of this D(:l)m'ml‘élf;1l by
the Urban Alfnirs Department, Shri Tlubert B Marak, MCS, Chief Excculive Oﬂlccr,,"l’um
Municipal Board, Tura is transferred and posted as Addl Depuly Comumissioncr & District -
Planning Officer, Baglunara with ¢ffect {ron the date of laking over charge and il fugther
ovders. : ~ '

This cancels the orders contained in this Department’s Nolification

No.PER.26/95/62, datcd 04-05-2000 (o that cxtent.

No.PER 4/99/PL VI11/2-J- On assumplion of clxai'gc as Addl. Deputy Commissionct & Diatrict
Planning Offcer, Baghmara, ihe services of Shi Lubert 13. Marak, MCS arc partially placcd at
the disposal of Urban Affairs Department for appointment as Chicl Executive Oflicer, Baghmara
Municipal Board witl elcet from the date of taking vver clige and until furiher orders.

NQ.PJ‘)R.J/W)/PLV[ll/l-K- Shet Tvan J)-'}w:., MCS, Addl: Deputy Comimigsioncr, Jowai and
Chicl Tixceutive Officer, Jowai Municipal Doard is cansferred and posted ag Addl JJeputy
Commissioner ¥e. Sohra Civil Sub-Division and is also allowed (o function as Sub-Divisional

Officer (Civily Sohea with effect fron the date-of taking over charge and until further orders.

No.PER.4/99/PL VIIU2-L* The scrvices of Smii . Syiem, MCS, Addl. Deputy Commissionct,
Shillong are placed al (he dizposal of Comnunily & Rural Developicnt Department {or
appointinent as _]'_’Iquccl‘Dil'CC!Ol', D.R.D.A, Nungpoh with efTeet from the date of faking, uver
charge and until further orders. ‘

NOPEILA9YELVELI2-M- The scrvices ol Smiti lona R.sangma,MCES, Addl. Deputy
Cemimissioner, Tura and Special Assistant {0 (he Commisisioncr ol Division, Tura 2re nartially
placed at the disposal of Conununity & Rural Deve! mment Departiment for appuinfment as
Project Dirccter, D.R.D.A, Tura with clfect from the date of taking over charge and until furtler

OIErs.
‘|

¥ Commissioner & District

Planning Olficer, Jowai is relieved of his functions as AddL 1eputy Commissioner (qugnuu),
i

Jowai with effect from the date of handing over charge. |

Na.PER. L0000V 112-0- Shei L7 Sangme, MCS, Gub-Divisienal Officer (Civil), Dadenggitd
is transicrred and posted as Sub-Divisional ONieec (Civii), Ampati with efivet from the date of
(aking aver charpe and until (uctr NITUSES

(393 ] Jiye .
.J\l/- -J‘.)n..')lhgln,

Chicl Seeretary to the Govt. ol Meghalayn

Contd.;. M-

Certified 1o I t-uc Copy
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9. The,Commissioner of Division for Last and West Khasi Hills, Jaintia [ils and Ri-bhoi

D)

emo No. PER. 4/99/PLVIIVL-P Dated Stillong, the 13" Tuty , 2000.

Copy [onwvarded o -

The Poncipal Scereiary to the Governor of Meghalaya,Slullong,

The Principal Sceretary to the Chief Minister,Meghalaya, Stullong.

The Drivaic Sceretary to the Ministet/Mlnisters ol Slale,Mcghalays, Shitlong,

‘Ihe Private Scerctary to the Clairmaw/Deputy Chairman. Siate Uanning Board, Shillong.
The Private Sccretary to the Chairman/Deputy Chairman State Level Public Grievances
Comunitles,Shillong,. " ¢ ‘

The Privaic Secrclary to the Chief Sccretiwy to the Govt. of Mcghalaya, Shillong,

The Chiel Secretary o the Govl.ol Assam, Dispur.
Th'_c': Principal Sceretary/Commissioner & Secretary/Scerctary to the Govt. nl Mcphalaya,
z o Sepadment,

>0

\

Districts, Shillong.
10. The Conimissioner of Division for East, West and South Garo Hills I istricts, Tura, i
11. The Resident Comunissioner, RMeghalaya House, 9-Aurangzeb Road,  New Dclhi-110011. -
12. The Secretary, Mcghalayu Legislative Assembly, Shillong. :
13. The Advocate General, Meghalaya, Guwahali,

14. The Chairman, Mcghalaya Public Servio Commission, Shillong,
15. The Accountant General (A&TE), Meghalaya, Shillong = 793001,
16. The Under Scerctary to the Govi.ofé;din, Ministry of Personncl, Public Gricvances and

Pensions, Department of Personned and 'Utaining, New Dclhi-1 100017 .

17. The Under Secrelary to the Govt.of India, Ministry of Personnel, P.G. and Pensions,

Department of Persornel and Trainitig (Citeer Management Division), New Delhi-110001.
18. The Dircclor of Printing and Stationery, Mcghalaya, Shillong for publication of the

Notfication in the Meghaluya Gazelle. : AR
19. Al Deputy Commissioners. '

20. Tho Trade Adviser and Dircctor of Movement,Govt.of Meghalaya,Meghalaya Housc, 9-10

Russcll Street, Caleutta =71, : )

21. Seerctariat Adminisiration Depaitment( Accounts/Nazarat) Personnel & AR(D)
Departient/Personnel & AR (13) Depavtment (AR.Ceil)y/Law (A) & (13) Department/
mesmmmesssmsososesosceonooos Department.

22. The Treasury Officer, Shillong.

23. Oflicer () concemed.

24. Guard file/Personal file,

By, ordes C(CC)\/\
(./!L’i/ﬂ 2 —
G ..]/ .
Undsy Seerctay 10 the Goviol Meghalaya
C{f’cxsonncl & AR(A) Departinent

_

Certified to Lo 1:ue Copy
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i GOVERMi4ZNT OF MhéﬂALAYA [A((\) NEYURE-

r : ORDENS BY Ti{E GOVERKOR _
‘ . 00000
Y NQTIFIGATION

- Dated Shillong, the 17" August , 2000.

1 NoPER,G/99/PLIT/ 41 - Sm. C, T.Sangma, MCS Inspector General of Prisons,

(£§ 1 Meghslaya and  Offlcer-On-Speclal Duty, Mining & Geology and Welght & Measures

,L .% " Departiments s transferred and posted as Director, Smz'"; Savings Meghalaya With ef(ect

" from the date of taking aver charge and until further orders, She shall however continue

' to function as 0.5.D., Mining & Geology and Welght & Measures Departments until
further orders, '

No PER.2(29/PLII/41-A~ Shrl EPXKharbhih, MCS Diractor, Elementary & Mass

Education, Meghalaya and Director, Higher & Technical Education, Meghalaya s relleved
of his functions as Director, Elementary 8 Mass Education, Meghalaya with effect from
the date of handing over charge.

Mo,PER.4/99/Pt,11/44-B,- Shrl K.K.Wahlang, MCS Director, Small Savings, Maghalaya
Isitransferred and posted as Director, Elementary & Mass Education, Meghalaya with
effect from the date of taking over charga & until further orders,
Na.PER,4/99/PLIT/41-C,- On his services belng placed al Ue disposal of Parsonnel &
A.R.(A) Dapartment by the Homegp) Department, Shrl A.Pradhan,IPS Is posted as
Inspector General of Prisons, Meghalaya with effect from the date of taking over charge
and until further orders.

Sd/- R.V.Suchlang,IAS
Secretary to the Govt, of Meghalaya
Personnel & A.R.(A)Department
Mamo No.PER.4/98/PtII/41-D  Dated Shillong, the 17 August, 2000,
Copy forwarded to :- , ..
1exhe Principal Secratary to the Govemor bf Meghalaya, Shillong.
.+ Tne Principal Secratary to the Chlef Minister, Meghalaya, Shiliong. _
+ The Private Sacretary to the Minlsters/Ministers of State, Meghalaya, Shillofg,
4. The Private Secretary to the Chalrman/Deputy Chairman, State Plannlng Boitrd,
. Shlllong. o o eos. L

; . QPN . Lo . . t. ; :
5. ‘The Private Secretary tq the Chalmian/Deputy. Chalrman,State Leve] Public Grievances
. "Committee,Shillong. .. v et T ERT S L -
6, The Private Secretary ta the Chlef Secretary to the Gavt, of Meghalaya, Shilfong..
7. The Principal Secretary/Commissloner & Sacretary/Secretary-to the Govt, of -
Meghalaya, = , Department.
*8. The Commissloner of Divislon for East and West Khasi Hills, Jaintia Hills and RI-bhol
Districts, Shillong.
9. The Commissioner of Division for East, West and South Garo Hilis Districts, Tura.
10. The Resident Commissloner, Meghalaya House, 9-Aurangzeb Road,
. New Delhl-110011,
11. The Secretary, Meghalaya Legislative Assembly, Shillong.
12, The Advocate General, Meghalaya,Guwahatl. :
13. The Chalman, Meghalaya Public Service Commission, Shillong.
14, The Accountant General (A8E), Meghalaya, Shillong - 793001,
135. The Director of Printing and Stationery, Meghalaya, Shiiiong for publication of
the  Notlflcation in the Meghalaya Gazette a
16. All Deputy Commissioners. -l .
17, The Trade Adviser and Director of Movement, Govt, of Meghalaya,
Meghalaya~House, 9-10 Russell Street, Calcutta ~ 71,
18. Secretariat Administration Department (Accounts/Nazarat)/Personnel & A.R.(B)
20 Department/Personnel & A.R.(B) Depattnetit (A.R.Cell) / Law (A) & (D)
Department./ Honjsg(R)“,Deparlmelnt. e o

\
N

1

LN

+ 16:.The Treasury Officer, Shillong *** 7=+ - Frinuwo v e e D ey
. 17. Officer (s) concerned.
18. Guard fileMeisonal file, - By Order cte.,
CozSrtaiyx) -
A

Under Seeretary {o the Govt. of Meghalaya
Personnel & A.R (A) Department

Ry . + 5 eco y
Certific 17 b2 ";\/
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" GOVERNMENT 0ff MEGHALAYA A/[\) A

(/ ORDERS BY THE GOYVERNOR

HOTIFICATION
Dat 4 Shillong, the 19" September, 2000.

l0.PER.3/99/83-Smti Smita Sabliok,IAS (RR-82), Commissigncr & Sgcrcta_;y
to the Gr'# ~F Meghalaya, Urban Affcirr, Mining o Geoloay. District Cour)_cl! Mfairs
and .. ' . sifare Departments is relieved of her Tui . G 03 Cgmmusstoncr &
Secratary o the Govt, f Megha\aya,!Urban Affairs Department with effect from
the dai= of handing over ;\r\arge, | : ‘

No.PER.3[9G[/HZ-A-Shri  Sanjeev Sabhlok,JAS * (RR-8§2),Commissioner &
Secretary to the Gosi. of Maghelaya,.Arts & Culture, Housing and Infermation &
Public Relatizns Teparvments and Nodal Officer, Information Technology related
activities 1n the Stite s reliaved of ljs function as Commissioner & Secretary to
the'Govt. of Mughaiaya, Housing and Information & Public Relations Departments
and Modal Officer, Information Technology, related; activities in the State with
effect from the date of handing over charge.

t

No.PER,3/99/83-B-Shri A K Bhalla, IAS (RR-84), Commissioner & Secretaty t¢

the Govt. of Meghalaya, Transport, Planning and Programme. Implementation
Departments shall also functicn an Nadal O¢ficer, Information Technology related
activities in the State with effect from the date of taking over charge and unti
further orders.. v . Lty '
No.PER.3/99/81-C-Shii Shreeranjan,IAS (RI1-85),Commissioner & Secretary to
the Govt. of Maghalaya, Health & Family Welfare, Ccmmunity: & Rural
Development and Labour -Departments shall also function as Commissioner &
Secreta y to the Govt. of Meghal.ya, tHousing Department with effect from the
date of taking over charge and un.ii further orders.

NO.PER.2/29/83-D- Shr Shri i..Soim,IAS (RR-90), S <retary to the Govt. of
Meghala,z, Information & Public Relations and Tourisni Lepariments and Director,
Information & Public Relation. State Lotteries and Tourism, Meghalaya shall also
function as Secretary to tiiz Govt. of Meghalaya, Urban Affairs Department with

effect from the date of takiny over charge and until further orders. He is however, -

relieved of his function &5 Direrta:, Tourism, Meghalaya with effect from the date
of handing over charge.

No.PER.5/92/82-E- Tha orders contained in this Department’s  Notification
Ha PER.2/99/81-C0D dated 31-08-2000 relieving Shii A.Som, IAS  of his function
as Direstor Tourismy and ~lowing Shri D.P.Wahlang,TAS as Director, Tourism,
Medlataya arn fierelr canaadand

,,,,,,,,

LT 5 3 o8 o B B P e T - \ o

BO.EOR. 5 E8/ 8328 Sl (U Sangins, MCS, Rircctor, Small Savings, Meghalaya
and Officer on Special Duiy, Weights & Measures and Mining “& Geology
Deparinents sl ine fone e o Doty Vo, Meghalmyn with effect from

the st o Lainacgp cec s chonge sl nndil father onder s, /

Sd/- C.D.Kynjing,
Commiscioner & Sacy. o the Govt, of Meghalaya
Mcrsonnel &0 AR (A) ["\;',vmhn-:'rl(,

Corted,, . 2/-

L

Certified 0o L

"

b
g QLT




y

\
|2

b
i toen N i
h;mo No.PER. 2/99/82-G- = Dated Shilleng, the 19" Sentember, 2007 rorti ,x
Copy forwarded tb :- o : i
1. The Principal Secretary to the Governor of Meghalaya,Shiliong. i
2. The Principal Secretary to the Chief Minister,2ghalaya,Shillong. ' : 35
3. The Private Secretary to the Minicter/Ministers of St - Meaghalaya, Shillong. ! ;’!
4. The {'iivate Secretary to the Chairman/Deputy Chairitan, State Planning E :
Board,Shilleng. - C e , ,‘
5. The Private Secretary to the Chairman/Depuly Chairman State Level Public 1
Grievances Cominittee 5liillong. !
+6. The Private Secietary to the Chief Serelary to the Govt. of Meghalaya,
Shillong. ;
/.- The Chief Secrelary to the Govt.of Assam, Dispur, '
8. The Principal Secretary/Commissioner & Secretary/Secretary to the Govt. of
“»Meghalaya, ___Department.
9. The Commissioner of Division for East and West Khasi Hills, Jaintia Hills and F
bhoi Districts, Shillong. '
10.The Commissioner of Division fqr East, West and Soulh Garo Hills Disliicls,
Tura, '
I1. The Resident Commissioner, Meghalaya House, 9-Aurangzeb Road, New: ,

" Dethi-110011, : :
12.The Secretary, Meghalaya Legislative Assembly, Shillong. %
13.The Advocate General, Meghalaya, Guwahati. ,
14.The Chairman, Meghalaya Public Service Commission, Shillong.
15.The Accountant General (A&E), Meghalaya, Shillong — 793001. ;
16.The Under Secretary to the Govt.of India, Ministry of Personnel, Pubiic.. j

Grievarices and Pensions, Department of Personnel and Training, New'Delhi- i
110001. : ' d
17.The Under Secretary to the Govt.of India, Minisiry of Personnel, P.G. and ;
Pensions, Department of Perscrinel and Traiiiing (Career Manageimeiit
Division), New Delhi-110001.
18.The Diractor of Printing and Stationery, Meghalaya, Shillong for publication of
the Notification in the Meghalaya Gazette.
19. All Deputy Commissioneis, ]
20.The Trade Adviser and Director of Movement,Govt.of Mnchalava Meghalaya
House, 9-10 Russell Street, Calcutta ~71. t
21.Secretariat Administration Department( Accounts/Nazarat) Personecl & A.R(B
Depariment/Personnel & A.R (B) Depaitment {AR.Ceil)/Laws (A} & ()
Depar’t.ment___b___u e Benarent,
22.The Treasuty Officer, Shillong. “
23, Officer (s) concerned, ,'
24, Guaid file/Tersonal fils, !
By ordel elc,,
(o 2 O A X
Undler Secietary 1o the Govtof Meahalaya {
‘ fersormel & AR(A) Depariment ;
! &‘//n ..................
o Certified s v Cony
e
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Datod Shillong, 1pgfam!\/hrﬁh 2001 ANNE XU E \/U

NOTIFICATION

MO.FER.34/S8/FLT — The fuhuwuuu faotincauon ssued Ly e Govi. num |V||Hl~xuy of
rersonnel, P.G. & Pensions, Department of Personnet and Training, New Delhr is re-

nublished for general information.
* Notification No 14(!1:)131)[20()()-/‘«!3(!), dated 5" March, 2001,

In exercise of the }.’Uwefo conferred by suv-ruie(1) of Rule 8 of the Indian
Aaministrative Service (Recruitment) Rules, 1954 read with sub-reguiation (1) of |
Pegulation 9 of the Indian Aaministrative Serviee (- Appointment by Promation) i
eguiations, 1955 and Rule 3 of lhe Incian Administrative Senvice (Probation) ‘1
Ruies, 1954, the Presldent is pleased to appoint S/Shri (1) J. Lyngoon (2) S F. Khonqwcr i
and (3) Smt. M. H. K Marak, members of the State Civit Service of Meghalava to the '
indian Administrative Service on probation with immediate offcet unti! further orders and o
fo allocate them to tha Assam-Megnaiaya Joint Cadre under sub-ruie (1) of Rule 5 of t? ie ‘
Indian Administrative.Service { Cadre) Rules. 1954. :

Sd/-
( R VAIDYANATHAN)
tnder Secretary to the Gant. of Indig”

Sd/’-( G“v'v'.S'y i‘lgai )
Under Secretary to the Govt.of Meghalaya
Personnel & AR (AYDenarment

Memo No. PER.34/Q8/Ft 17-A Dialod Shiliang, the 147 March, 2001,

Copy ir .

' e Principal Secretary o thia Gevernor of Meghaiava, Shillanng

2. The Principa} SCCI’C'L'&:") to b Shicf fv"ii’listtl lvlbunamyu S .

-. The Chief Secretary to the Govt. of Assam, Dispur. Guwahoi 731005,

4. Tha / cou'\tuntC‘,.a:*.c,ra!(,“.“‘,”Iw!.‘.u',u Shilleng.

5. Shri R.Vaidyanathan, Under Secretary to the Govl of e Linistry of
Fersonnel Public Grievarces and Sonzions, Deprtment ~f “arzannal and
Training, New Delhi- 1 1G001.

8. The Under Secratary, 11P ST Dhoipir Housa, Shate -5 0 T Now
Celhi-110011. )

/. The Chairman, M.P.S €. Shillong

S. Officers concernad.

9. Personnel & A.R(BYScctt. Admin (A) Depits.

10.The Directer of Printing & Stationery, Shillong for publication in the
Meghaiaya gazette.

1. Guard file/Personal fite,

Ry order ote
<<.";"u‘.“ ~u'7"“u'
Under Seretary o thé Covt o Nl\..yr‘aiuya
!Personnol & AR(A) Department
e
<l
/,‘-—"> Certific » "o trus Caopy
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